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Bill No. 23 of 2011.

THE HIMACHAL PRADESH ENTERTAINMENTS DUTY
(AMENDMENT) BILL, 2011

(AsS INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A

BILL

further to amend the Himachal Pradesh EntertainsnBaty Act, 1968 (Act No.
12 of 1968).

BE it enacted by the Legislative Assembly of HimachdaPradesh in the Sixty-
second Year of the Republic of India as follows:

1. Short title.—This Act may be called the Himachal Pradesh Eritertants
Duty (Amendment) Act, 2011.



2.  Amendment of section 2.—+4n section 2 of the Himachal Pradesh
Entertainments Duty Act 1968, after clause (a-tg following new clause shall be
inserted, namely:-

“(a-vi) "“DTH(Direct to Home)” means a system of ception of satellite
programmes with personal dish antenna and Set-Top-Bonsisting of
broadcasting center, satellites, encoders, muwgps modulators and DTH
receivers for exhibition or transmission at a resithl or non-residential place of
a connection holder on payment;”.

STATEMENT OF OBJECTS AND REASONS

The existing provisions of the Himachal Pradé&stiertainments Duty Act,
1968 does not cover the DTH (Direct to Home) sengmviders for the purpose of levy
of tax. At present there are about 1,40,000/- remmdf DTH connections and the
monthly charges on such connections ranges fronl 8- to Rs. 200/- depending upon
the number of channels to be used. The DTH trassan is received directly by the
consumers at their residential or business plduesigh a small Dish Antenna and a Set-
Top-Box. The quality of picture being digital i§ lmgh standard and offer stereophonic
sound, and it can connect even the remotest paith®earth. It has also been observed
that some of the big companies have already stam@dketing of DTH enabled LCD
televisions and conventional televisions and te&lfis expected to expand manifold in
the years to come. Thus, it has been considereshtéssin the revenue interest of the
State that these DTH service providers should badht under the ambit of the Act ibid.
Now, therefore, it has been decided to define ttession “DTH (Direct to Home)”
under section 2 of the Act ibid. This has necet=itamendment in the Act ibid.

This Bill seeks to achieve the aforesaid objestiv

(PREM KUMAR DHUMAL)
Chief Minister.

Shimla:

FINANCIAL MEMORANDUM



Clame 2 of the Bill when enacted is expected toegate approximately Rs.
2.90 crores per annum to the State Exchequer. prbeisions of the Bill will be
implemented through the existing Government mackiiaad there shall be no additional
expenditure.

MEMORANDUM REGARDING DELEGATED LEGISLATION

—-NIL—

RECOMMENDATIONS OF THE GOVERNOR UNDER ARTICLE 207 O F THE
CONSTITUTION OF INDIA
(File No. EXN-F(16)-3/99)

The Governor of Himachal Pradesh having been indorof the subject matter of
the Himachal Pradesh Entertainments Duty (Amendniitt 2011 recommends, under
article 207 of the Constitution of India, the irdtection and consideration of the Bill by
the Legislative Assembly.



